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Minor Ports

*742. Shri C. Bhatt: Will the Minis­
ter of Transport be pleased to state 
whether there is any proposal to give 
loans to maritime States for the de­
velopment of the more important minor 
ports?

The Deputy  Minister  of  Rail­
ways and Transport (Shri Alagresan): 
Yes.

Railway Amenities Committee

*743. Shri K. P. Tripathi: (a) Will
the Minister of Railways be pleased to 
state  whether  the  Amenities  Com­
mittee which  recently toured Assam 
has submitted its report?
(b) If so, what are its main recom­

mendations?

(c) What steps, if any, have been 
decided upon in the light of the recom­
mendations?

The  Deputy  Minister  of  Rail­
ways and Transport (Shri Alagesan): 
<a) Yes.

(b) and (c).  The Report of  the 
Committee is under detailed examina­
tion by the Railway Board in consul­
tation with the North Eastern Rail­
way and suitable action will be taken 
in the light of  the results of this 
examination.

Monkeys

♦744 Shri Kirolikar: (a) Will  the
Minister of Food and Agriculture be
pleased to state whether Government 
have agreed to a Scheme for the killing 
of monkeys  on a reward  basis  in 
PEPSU for 1953-54?

(b) If so, what  amount has been 
sanctioned?

The Minister of Food and Agricul­
ture (Shri Kidwai): (a) Yes, Sir.

(b) Rs. 8,500.

New Telegraph Offices

*745. Shri Sinhasan Singli: Will the 
Minister of Communicatiotts be pleased 
to state:

(a)  the number of places where tele­
graph offices were proposed to be open­
ed in 1952-53 and have not so far been 
opened; and

(b)  the reasons for the same and 
the time  by which these  facilities 
would be extended?

The Deputy Minister of Communi­
cations  (Shri  Raj  Bahadur):  (a)
and (b).  No target according to the 
number of places had been fixed.  It 
may, however, be  stated that 185 
offices were opened during  1952-53, 
including some sanctioned  in earlier 
years.  Most of the offices  already 
sanctioned would be  opened witfain 
this year.

Labour Appellate Tribunal, CALonrA

*746. Th. Jugal Kishore Sinha: Will 
the Minister of Labour be pleased to 
state;

(a) whether the  Labour Appellate 
Tribunal, Ĉalcutta has been holding its 
sittings in various  States under its 
jurisdiction, from time to time; and

(b) if so, the dates of its sittings in 
different States from January 1952 up- 
to-date?

The Deputy  Minister  of  Labour 
(Shri Abid Ali): (a) Ordinarily the
Benches of the Tribunal sit at Bom­
bay, Calcutta, Lucknow  and Madras 
and occasionally at other centres for 
the convenience of the parties. Under 
the Industrial  Disputes  (Appellate 
Tribunal) Act, 1950, the Cliairman of 
the Labour Appellate  Tribunal has 
the power to decide where the Ben­
ches should sit for hearing appeals.

(b)  Information has been called for 
and will be placed on the Table of 
the House.

Labour Appellate Tribunal

*747. Th. Jugal Kishore Sinha: Will 
the Minister of Labour be pleased to 
state:

(a)  whether  it is a fact that the 
Labour Appellate Tribunal has fixed 
up Patna for the hearing of the appeal 
of sugar industry, concerning the bonus 
of 1949-50 and 1950-51 crushing season 
involving a sum to the extent of about 
Rs. 50 lakhs, to which all the sugar 
factories and all their workmen num­
bering about 30,000 are parties;




